25 Oral Answers

examined the orizipa1 decision of
1971 to set-up mini steel plants and
whether he thinks the decision was
motivated by economic considerations
or otherwise?

SHRI BIJU PATNAIK: On this
issue I have already made full state-
ment while replying te the Demands
of my Ministry.

SHRI S. R. DAMANI: I woulg like
to know whether the Minister thinks
that the concessions given in the
Budget are sufficient to revive the
health of this industry? If not, what
action is he going to tpke to revive
the closed units?

SHRI BIJU PATNAIK: My earlier
answer covers this question,

S awar fag O wEEa
Fardh f& fafs wfa iz o a7
AT F OIAR AF IT A FAA
¥ fr1 Sr3t wiw FAF FY aaAay
F AT FT GIHIT F qaqT 1§
qifgdft § it IFAF F w
¥ fau ga§ <t ?

SHRI BIJU PATNAIK: I am pro-
voked to speak that the defenders of
the mini-steel plants may be on either
side of the House but I have no de-
fence for starting these plants.

Reinstatement of Jute Mill Workers

*369. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) total number of jute mill work-
ers laid off/retrenched during the last
two years;

(b) what steps have been taken to
get them reinstated/re-employed;

(c) what steps Government are
taking to compensate them for the
lay off/retrenchment period; and

(d) what steps Government are
going to take to enable them to pay
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off the debts incurred for their live-
lihood during the lay off period
through payment of compensation?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(d). The matter fally essentially * in
the State sphere. According to the
information made available by the
Government of West Bengal, the total
number of workers laid off on differ-
ent dates during the last two years
is 1,38,628. During the period the
State Government did not receive
any application for prior permission
under the recently amended Indus-
trial Disputes Act, for retrenchment.
In cases of lay-off and retrenchment,
the State Government takes the nece-
cessary steps under the Industrial
Disputes Act 1947, and according to
the Government of West Bengal, lay-
off compensation has been offered to
the workers in almost all cases of
lay-off for the lay-off period.

SHRI JYOTIRMOY BOSU: Sir, this
golden industry which coulg have
employed lakhs of people and bene-
fited millions of people in the jute
growing areas like Assam, Bengal,
Orissa, etc. has become an industry
of misery and sorrow., In 1947 when
the Britishers left this country there
were 3.5 lakh workers employed in
this industry. In 1975 it has come
down to 2.5 lakh. Sir, I am distressed
to find in the answer that during the
last two years—the so-called golden
era of Mrs. Gandhi—1,38,628 workers
have been laid off to starve on the
streets of the country. Now, Sir, I
want to know how could the Minister
justify his saying that it is the res-
ponsibility of the State Governm™mt.
The foreign exchange earnings un
this account go to the Central Gov-
ernment. But the responsibility goes
to the State Government, The State
Governments get very meagre resour-
ces. The State Governments in the
country are not better than the Mu-
nicipal Offices. The hon. Minister has
quoted the figure of 1,38,628. Does it
include badli workers or non-badli
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workers also? Where from did the
hon. Minister get this figure? Whe-
ther the Government has got any
machinery to collect a clear depen-
dable statistics about jute growers
and the industry or depend on ‘the
I. J. M. A? How many recognised
jute mill labour unions are there in
the jute industry and how many bi-
partite or tri-partite meetings take
placg every month?

SHRI RAVINDRA VARMA: The
hon. Member in his remarks referred
to the industry as a golden industry.
1 do not know why he did so, why
did he not described as a hen that
lays golden eggs. That is the way
some people have worked upon it. In
any case the main question was how
since 1947 when the number of
«workers were 3.5 lakhs, it has fallen
«oday to over one lakh workers, As
iar as the main question itself is con-
cerned, it refers to the lay-offs dur-
ing the last 2 years and the figure
that we have placed before the House
js on the basis of the information
that we have collected from the
Government of West Bengal in the
last 10 days. I would like to add
that according to the available jnfor-
mation with the Government of West
Bengal, no permanent workmepn or
special badlis in jute mills have been
retrenched. But it is not known
whether 3 large number of casual
workmen who are generally treated
as badiis working in place of perma-
nent workmen could not be provided
with employment. The exact number
of such persons may not have been
correctly estimated. Here, I have to
refer to the second question about
the means of collecting these figures.
It will not be correct to say that the
Government of West Bengal depends
entirely on the Jute Mills Associa-
tion alone. In fact, the presept Mi-
nister of Labour in the West Bengal
Government has made a statement
that nearly 80,000 people are affected
by this lay-offs. But it turns out that
the source of this information is an
old figure quoted by the trade unions,
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particularly the C. I, T. U. But as
far as the verification of the figures
is concerned, the Government is dis-
cussing with the trade unions gs well
as Employers’ Associations to see
that a correct figure is arrived at. I
must also add that since there Is
some discrepancy between the figures
quoted by the IJMA and the trade
urfions the Chief Inspector of Fac-
tories has now been askeq to collect
and .verify the exact figures.

SHRI JYOTIRMOY BOSU: There
are reports that workers were more
or less forced to resign during Emer-
gency telling them that “if you re-
main in service, your CDS cuts will
be taken away, all other cuts will be
taken away; so better take a little
money and go home.” Like that there
are thousands of cases. If the hon.
Minister covers that part, I shall be
grateful.

Since the Central Government is
the major and main beneficiary of the
jute production and jute industry,
will the hon. Minister kindly tell us
what specific steps are going to be
taken to ensure that the workers get
a need-based income? It ig their
health question because people work-
ing in jute industry get tuberculosis
ldnd @sthma very quickly, Their
housing problem, job security, lay-
offs, retrenchment, wage-cuts are not
looked after. There is no check on
the employers who are committing
economic offences. There is a cut in
their CDS, provident fund cuts and
there is employees’ State Insurance
cuts.

SHRI RAVINDRA VARMA: There
are two aspects of the question. The
first one was about the recognised
unions. Actually, though there are
6 or 7 unions affiliated to the differ-
ent central trade union organisations,
none of these unions has been recog-
nised by the industry as the bargain-
ing agent. In fact, in individual fac-
tories there are unions, though there
is no de jure recognition even in these
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factories sometimes negotiations are
conducted with the unions on a de
facto basis. The fact js that the in-
dustry has not recognised any of the
existing unions. Here, Sir, this
matter is again a matter which the
State Government has to look into
because the question of recognition
of the unions in this industry has to
be dealt with by the State Govern-
ment.

SHRI JYOTIRMOY BOSU: Sir, the
Central Government is the main
beneficiary.

SHRI RAVINDRA VARMA: There
is an Industrial Relations machinery
in the State also. In this case, the
proper Government according to law
happens to be the West Bengal Gov-
ernment. I am sure that the new
Government which is a people's Gov-
ernment, will certainly look into this
matter and answer the questions
that Mr. Bosu has raised. The other
question that he raised was about....

MR. SPEAKER: I think Mr. Jyotir-
moy Bosu is now satisfied.

(Interruptions)

SHRI JYOTIRMOY BOSU: Sir, it
involves lakhs of people.

SHRI RAVINDRA VARMA: Sir,
the second question that he raised
was a very important question if I
may say so. All his questions are
very important. This was even more
important. In addition to the methods
of retrenchment and lay-off which are
quite well known, there is evidence
of 3 new example of ingenuity on
the part of owners—that is what he
referred to as a system called ‘send-
off —sending off workers by paying
two or three hundred rupees and
telling them that they should go home
and await further instructions and
further summons. This does not
come either under the category of re-
trenchment for which the workers
can seek protection and compensation
under Industrial Disputes Act or
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under lay-off. There are a number
of cases—they run into hundreds—in
which the management has resorted
to this new practice which is a prac-
tice that should be regarded as unfair..
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SHRI RAVINDRA VARMA: Sir, the
hon. Member is correct in saying that
this is a problem which affects some:
parts of Bihar as well. The parti-
cular mill to which he has referred is
a mill about which the Government
is aware and we are looking into the
question of what can be done in this
case. But I am sorry I do not have
figures in the case of Bihar as I have
in the case of West Bengal. I can
send the information to the hon. Mem-
ber or lay it on the table if you so
direct.

MR. SPEAKER: You can send it
direct to him.

(Interruptions)

SHRI SAUGATA ROY: I would like
to know from the hon. Minister (a)
how many people have been laid off
or retrenched jn West Bengal after the
Janata Government took over at the
centre (b) how many people who have
been retrenched or laid off have been
reinstated after the new Government
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took over in West Bengal (c¢) in view
of the fact there is great irdebtedness
among the workers, whether the gov-
ernment js contemplating any legis-
lation to wipe out the indebtedness of
.slation to wipe out the indebtedness of
the workers ang save them from the
kabuliwalas.

SHRI RAVINDRA VARMA: There
is no specific information about the
last two months. But if the hon.
Member is very anxious to know it,
he may file a question, and I shall
give the answer. In regard to the
other question—Mr. Jyotirmoy Bosu
also referred to jt—about need-based
incomes, housing facilities, hazards,
job security, etc., these are all matters
which the Government is looking into
and when we bring forward our legis-
lation in regard to industrial relations
as well as trade union activities, we
hope to have provisions in this regard.

Wt W ¥EE g ;. AT gg
afr g fF foest Fiadr zgEwa §
fagrz & wamqR Sz faw ¥ &)
FHarfat &1 Awa ¥ ger frar
g1 H FAsriie ¥ 81 1@ ®TAW Ay
faot & Iy &t ? afs <@g
JTEIX FT AFTA & q &R Iq
qT FI9 @ FRATE FEA AT G g7

. SHRI RAVINDRA VARMA: 1 do
not think this arises out of the main
question.

SHRI CHITTA BASU: In view of
the statement of the hon. minister
‘that out of 2.5 lakh jute mill workers,
during the last two years 1.48 lakhs and
odd have been laid off or retrenched
may I know whether he has examined
‘the fact that this has been possible
because there has been a large increase
of the work-load? He would ~gree
that there has not been a propor-
tionate fall in production. The pro-
duction has more or less remained the
same, with less number of wworkers.
Ts it not a fact that IJMA has re-
sorted to increase of work-load. Would
the minister look into it and see that
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there is no disproportionate increase
of work-load? Secondly, may I know
whether it is also not a fact that the
erstwhile government decided upon
certain mechanism for the absorption
of the badli workers into regular em-
ployment? Will this government also
see that some mechanism is evolv-
ed for the continuous absorption of
the badli workers? )

SHRI RAVINDRA VARMA: About
the figure of 1,38,628 it does look
appalling, but this does not mean

" that on any given day, 1,38,628 wor-

kers were laid off. It is the total,
which also means that htere are cases
of the same people being enumerated
more than once under this head. There-
fore, the figure refers to the total num-
ber of laid-off workers during the
period of 2 years and not the number
on any given date. He wanted me to
look into the question of wwrk-load,
whether it has increaseq in the last
few years. I shall look into this ques-
tion.

(Interruptions)

MR. SPEAKER: About Bihar, he
has said, there is no information with
him now. What is the use of putting
questions about Bihar? Shri Samar
Guha,

SHRI SAMAR GUHA: The present
crisis that has developed out of the
threat of the jute mills, association to
resort to closure is not something new,
Whenever there is a shortfall in their
income or when some legitimatz d--
mand is made by the workers, the
mill-owners always take recourse to
retrenchment, lay-off or lock-out or
some kind of closure. Jute being one
of the largest foreign exchange earners
and the industry being one which em-
ploys a very large number of wor-
kers, may I know whether the govern-
ment have thought of devising any
mechanism to see that freedom is not
given to the jute mill-owners to re-
sort to lock-out, retrenchment, lay-
oftf etc. as and when they like, but
before takink any of these steps, they
should take the advise or instruction
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©ofsome: pershanent niachinery? Is. the
govermment: thinking of = setiing up
such a:permanent machinery? -

: The
hon. ferhBer himsélf pointed out that
this is a sick industry and has been
a somewhat sick jndustry for Iong.
My distingrished colleague, the %6~
marcé “Minister, . the other ‘day madé
a statement in*this House on this
questionh.  The House khows that e
went t0-Calcutta: and had disetssions
with the-Parties” conterned, inclirding
the méw G¥vernirent of West Betigdl.
On this question, & has made g
Statement.
of . the ' situation and -ig shxious o

SHRI RAVINDRA_ VARMA

see that the sickness of ‘the industry is

dealt within time so that the indus-
tey: may bé restored ito health, and
Wwarkers do not suffer for the condi-
tions that have been created “because
of the anxiety to make maximum pro-
fit without ploughing back profit info

the industry o modernise it and
make it more viable.
SHRI SAMAR GUHA: I ‘want to

know whether Govérnment is think-
ing of setting up some kind of 3 ma-
«chinery so that :complete freedom is
not_given-to the mill owners,

SHRI RAVINDRA VARMA: Since
this coriderns more than one Ministry

we are considering the possibility of

the Labour Ministry, the Commerce
Minibtry ang the Finance Ministry to-
géther looking into this question to see
that the kind of difficulties that the
hon. Member referred to do not arise.

M gF T FoIW : qg a
Ta g fF e sam Im # ow
qgT TET IAT § AR zEET wEw
& L e wr fadeit wEr Fwrs s
g1 & gdr q S AngEr g
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The government is aware
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atfasi & favg wFawr s@mm @,
MR uF ar@ ¥ oufaw AT
SY fger s § SR g ww o
g faar S® 1 @ Ry ww
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e Al TR L vy
- SHRI RAVINDRA VARMA: .Thase,
who were-in power before us had col-,
lected large sums of money from .
many associations and mdny and that
fact is well-known. Ag far as’ the
second part of the question is con-
cerned the West "Bengal Government

is quite competenf to deal with the
situation. As far as the solutio néf

this prohlem is concerned, our Gov-

ernment  will be keen to coeperate
with the Government of West Bengal
to see that the workers do not suffer
either because od lay-off or because of
refrenchment or the new system that
is being introduced, via send-off.

=it frm arwme ;ST g f
i g fr g w1 fga 39 | At graa B
AAZL T AT JGAT AT N9 JefT 77
oW FNer § 1 zafay & sigwm fe
TS AT 77 gfesior § aw aea ,
F1 dled wTAT AR | Far WA Y gw
qR ¥ sravEE w9 SR 7 ’

SHRI RAVINDRA VARMA: He is
a senior Member znd he must be
aware that Labour is a Concurrent
subject. According to the law, diffe-
rent Governments are identified as the
appropriate Governments for different
industries and it is on that basis
that I said that this is a State sub-
ject.

= 7€ AW g o ¢ F o
AT § FW HAY S § g g §
fr g @nte @ ¥ ayw oy
ATFR TASAT T ST T G 3,
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SHRI RAVINDRA VARMA: 1t is a-
general question about the recogni-

tion of unions which does hot arise
from the questicn on jute mills,

MR. SPEAKER: Now, we will take
up the Short Notice Question,

RE SHORT NOTICE QUESTION

SHRI K. LAKKAPPA: 1] rise on a
point of order, Sir, I draw your kind
attention, not to the admissibility of
the Short Notice Question, but the
general admissibility of the question
as such, because it attracts the provi-
sions of rule 54(7). It says:

“(7) In other respects, the proce-
dure for short notice questions shall
he the same as from ordinary ques-
tions for oral answer with such mo-
difications as the Speaker may con-
sider necessary or convenient.”

It also attracts rule 41. 1 think that
that provision will amply apply. Rule
41(iv) says:

“(iv) it shall not ask for an ex-
pression of opinion or the solution
of an abstract legal question or of a
hypothetical proposition.”

41(v), 41(viii) and 41(ix) are also
attracted. They say:

“(v) it shall not ask as to the
character or conduct of any person
except in his official or public capa-
cxty",

“(viii) it shall not ask about pro-
ceedings in a Committee which have
not been placed before the House
|by @ report from the Committee"f;
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“(ix) it shall not reflect on the
oharacter or conduct of any person %
whose conduct can only ‘be thaller- <<
ged on a substantive motion.” -« e

MR. SPEAKER: Which pertion ef
the questlo'n is objectionable? m
. A ’ "l'
SH‘RI K. LAKKAPPA: The portion
which relates to:the appointmerit ot
the individual. The question has been *
drafted in such a way that makes -
an insinuation on a person; and his'"™
character and bona fides are ques-
tioned. It asks whether Mr. Nurut
Hasan, fulfils these conditions.

MR. SPEAKER: 'Bhe Minister can
reply ‘Yes’ or ‘no.

SHRI K. LAKKAPPA: Is it not an
insinuation and an assassination of
character?

MR. SPEAKER: Why do you say
so?

SHRI K. LAKKAPPA: He is a pro-
fessor. What will be public’s reac-
tion? (Interruptions).

MR. SPEAKER: Both the hon
Members will have to sit down. He
is a professor. The question is whe-
ther a professor’s appointment 1s
there. The answer can be ‘yes’ or
no’. Why do you presume that some-
body is going to assassinate his
character, and all that? After all, it
is a question asking for facts. It is so
simple. If you want to read into it,
in between the lines, I cannot help it.
You see the question. It is so simple.
It asks: (a) “whether Mr. Nurul
Hasan, former Minister of Education
has been appointed as an Emeritus
Professor of History, Delhi Univer-
sity.” The answer can be ‘vés’ or
‘no’. Is there an insinuation? ;. No.
You must get the mformatxon ‘r‘

_ (Interruptwns)
MR. SPEAKER: No, Mr. Rajagopal
Naidu. When I am on my legs, I wilk
not allow anybody to stand. If you

g p T





